Office Of Bhopal Municipal Corporation, r"i,,b%

Second Floor, 1SBT, Hoshangabad Road, Habibganj. Bhopal-462011 %m‘nu
MASATHA

g

No. -A09 .__/31.3: 12020 Bhopal, Date -0.2--/-92:/2020

To

The Consultant (Judicial),
National Green Tribunal, (P.B.)

New Delhi

(judicial-ngt@gov.in)
Sub: Regarding submission of report by the Committee constituted by Hon'ble
National Green Tribunal for submission of report and ATR as per order dated
23/07/2020 in the matter of OA44/2020 .

j' Ref: Order dated 23/07/2020 in the matter of OA 44/2020 by Hon'ble National

Green Tribunal.

Al

As per order the report of the Committee constituted by Hon'ble National
Green Tribunal for submission of report alongwith ATR as per order dated

23/07/2020 in the matter od OA 44/2020 is attached herewith.

A

K. VS Chiowdary
Bhﬂ&ﬂ] Municipal Cornams)on
ommissioner

Bhopal Municipal Corporation

E:\Secure\shubh\letter- 503



JOINT VISIT REPORT OF “AFFORDABLE HOUSING PROJECT” AT RAHUL
NAGAR NEAR RIVERA TOWNSHIP (PHASE-1) MUNICIPAL
CORPORATION BHOPAL

Dated 14/08/2020

Prepared

by

The committee constituted by Honorable National Green Tribunal in reference to
the OA No. 44/2020

Riviera Town Owners Society Versus State of Madhya Pradesh & Ors.
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JOINT VISIT REPORT OF “AFFORDABLE HOUSING PROJECT” AT RAHUL NAGAR
NEAR RIVERA TOWNSHIP (PHASE-1) MUNICIPAL CORPORATION BHOPAL

Sub: Committee constituted by Hon’ble National Green Tribunal for submission of report

along with ATR as per order dated 23/07/2020 in the matter of OA 44/2020.

Ref:  Order dated 23/07/2020 in the matter of OA 44/2020 by Hon’ble National Green
Tribunal (Annexure-I).

The Hon’ble National Green Tribunal vide order dated 23.07.2020 in the case titled as Riviera
Town Owners Society Versus State of Madhya Pradesh & Ors. Original Application No.
44/2020 (CZ) (I.A. No. 73/2020) constituted a Joint Committee consisting of:-

(1) Commissioner, Municipal Corporation, Bhopal

(1) Divisional Forest Officer, Bhopal

(i)  Madhya Pradesh Pollution Control Board

The Committee is directed by Honorable National Green Tribunal to visit the place and submit
the action taken report within six weeks.
In view of the above, for the purpose of constituting the said committee as per orders of the
Hon’ble Tribunal, following officers were nominated by the concerned departments for visit:

1. Shri KVS Choudary (IAS), Commissioner, Bhopal Municipal Corporation, Bhopal.

2. Shri H. S. Mishra, Divisional Forest Officer, Bhopal

3. Shri H. S. Malviya, Superintending Engineer, M.P. Pollution Control Board, Bhopal.

The documents regarding OA sent by applicant to the committee on 11/08/2020 (Annexure-II).

The committee visited the site on 14/08/2020. Before visit to the site the committee discussed the
details of the order and the responsibility entrusted to the committee by Honourable National
Green Tribunal the contents of the order. As per order dated 23/07/2020 the Para 1. States “The
issue raised in this application is unauthorized and illegal action of the respondents where
construction activity is carried on by Respondent no.2 in its project “Affordable Housing
Project” at Rahul Nagar Near Rivera Township (Phase-1) in the middle of the Bhopal which is

the capital of Madhya Pradesh without obtaining required Environmental Clearance as per the
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conditions in the approved layout permission of Town and Country Planning Bhopal and EIA
Notification, 2006 as amended in 2018.”

During visit to the site, apart from committee members’ officers from municipal corporation
Additional Commissioner Shri Harendra Narayan IAS, Shri A. R. Pawar I/c CE, Shri R.K. Goyal
I/c Executive Engineer & shri M.K. Day (contractor, Mehta & Associated LLP) and from
MPPCB Regional Officer, Bhopal Shri Alok Singhai were also present.

Shri KVS Choudary, Commissioner explained the project and mentioned that Government of
MP, Department of Urban Development has been awarded sanction of this project under
“Pradhan Mantri Awas Yojna (Urban) — Housing for all Mission” by the Central Sanctioning-
cum-Monitoring Committee (CSMC) of the Ministry of Housing and Urban Poverty Alleviation-
II, Government of India on ond December, 2016. This piece of land part of Khasra no. 131 about
2.892 Hectare was provided to Municipal Corporation by the State Government for the project
and Bhopal Municipal Corporation obtained approval of Town & Country Planning on
26/12/2018 for 768 Units of 01 Block of EWS, 04 Blocks of LIG & 06 Blocks of MIG. (T&CP
approved map-Annexure-III). Municipal Corporation further obtained revised approval on map
from T&CP on 14/07/2020 for the same Khasra No. 131 with area 2.630 Hectare with units of 01
Block of EWS, 04 Blocks of LIG & 06 Blocks of MIG. (T&CP approved map-Annexure-IV).

Further, Shri Choudary explained the committee that the corporation is developing this project in
two phases. In phase-I, the construction is in progress. Even the registration certificate of project
granted under Section 5 of the Real Estate (Regulation and Development) Act, 2016 is only for
phase-I is attached as (Annexure-XII). The matter of environmental clearance is not in picture
since the Phase-I construction area is less than 20000 Sq.m. The details of the constructed area
and certificate dated 14/08/2020 are attached (Annexure-V). Shri Choudary informed the
committee that the permission granted by T&CP with conditions which duly complied with by
Municipal Corporation. As for as condition regarding environmental clearance is concerned the

condition 25 states as follows:
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He informed that the condition is regarding EIA notification 1994 (Annexure-VI) which is
repealed by Ministry of Environment and Forests New Delhi in year 2006 by notifying EIA
notification, 2006 Shri Choudary informed the committee that the site earmarked for the project
was duly notified for residential area as per approved City Development Plan of Bhopal-2005 as
mentioned in T&CP permission. He informed the committee that the Municipal Corporation

Bhopal has inventorize and taken care of the trees available at site prior to start of development

at site details of trees with photographs attached (Annexure-VII).

After detailed discussion and documents verification the committee visited the site construction
work which is under progress on 05 blocks that includes 01 EWS Block & 04 LIG Blocks and at

the sites of rest 03 blocks some digging was found but no RCC work was found.

i bl
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During visit DFO asked about the locations of compensatory plantation for the tree felling done
at site. The officers of Municipal Corporation informed that the plantation has been done at
various open areas within municipal corporation Bhopal. It was suggested by DFO that atleast
two-three rows of local species of the trees should be planted towards the Riviera Township

which will work as curtain between the proposed housing and the Riviera Township.

During visit the arrangements for control of fugitive emissions like GI sheet or green net curtain
were not observed and also the Municipal corporation has not obtained the consent to establish
from the pollution control Board under section 25 of the Water (Prevention and Control) Act
1974 and under section 21 of the Air (Prevention and Control) Act 1981. Sewer of these blocks
have to be connected in nearby sewer trunk main of 800 m.m. dia , for that necessary permission

has already been taken from Executive Engineer P.H.E.D. Bhopal (annexure - VIII).
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Recommendations: After visit of the site and detailed discussions, it was concluded by the

committee that —

1.

The total construction area of the project for whole project for which joint/single
permission from T&CP has been obtained will be more than 20000 Sq.m. Hence
Municipal Corporation has to obtain Environment Clearance for the project for ensuring
the compliance of EIA Notification, 2006.

The Municipal Corporation has already applied for consent to establish from State
Pollution Control Board under section 25 of the Water (Prevention and Control) Act 1974
and under section 21 of the Air (Prevention and Control) Act 1981.

The Municipal Corporation to file the compliance of the conditions of permission of
T&CP.

The Municipal Corporation shall plant atleast two rows of local high rising trees towards

Riviera Township.

Action Taken Report:

1.

The Municipal Corporation is in the Process of Appointing NEBT accredited
Environment Consultant for preparation of EMP and will obtain Environment Clearance
for the project for ensuring the compliance of EIA Notification, 2006 (Annexure-IX).
The Municipal Corporation is already having consent to establish from State Pollution
Control Board on 04/09/2020(Annexure-X).

The compliance report of the conditions of permission of T&CP (Annexure-XI).

Enclosures: As mentioned above (Annexure I to XI).

(H. S. Malviya) (H. S. Mishra) (KVS Choudary (IAS))
Superintending Engineer, Divisional Forests Officer Commissioner
M.P. Pollution Control Board, Bhopal Municipal Corporation Bhopal
Bhopal
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JOINT VISIT REPORT OF “AFFORDABLE HOUSING PROJECT” AT RAHUL NAGAR
NEAR RIVERA TOWNSHIP (PHASE-1) MUNICIPAL CORPORATION BHOPAL

Sub: Committee constituted by Hon’ble National Green Tribunal for submission of report
along with ATR as per order dated 23/07/2020 in the matter of QA 44/2020.

Ref: Order dated 23/07/2020 in the matter of OA 44/2020 by Hon’ble National Green

Tribunal (Annexure-T).
The Hon’ble National Green Tribunal vide order dated 23.07.2020 in the case titled as Riviera
Town Owners Society Versus State of Madhya Pradesh & Ors. Original Application No.
44/2020 (CZ) (L. A. No. 73/2020) constituted a Joint Committee consisting of:-
(i) Commissioner, Municipal Corporation, Bhopal
(i)  Divisional Forest Officer, Bhopal
(iii)) Madhya Pradesh Pollution Control Board

The Committee is directed by Honorable National Green Tribunal to visit the place and submit

the action taken report within six weeks.
In view of the above, for the purpose of constituting the said committee as per orders of the

Hon’ble Tribunal, following officers were nominated by the concerned departments for visit:
1. Shri KVS Choudary (IAS), Commissioner, Bhopal Municipal Corporation, Bhopal.

2. Shri H. S. Mishra, Divisional Forest Officer, Bhopal
3. Shri H. S. Malviya, Superintending Engineer, M.P. Pollution Control Board, Bhopal.

The documents regarding OA sent by applicant to the committee on 11/08/2020 (Annexure-1I).

The committee visited the site on 14/08/2020. Before visit to the site the committee discussed the
details of the order and the
Green Tribunal the contents of

issue raised in this application is u
construction activity is carried on by Respondent no.2 in its project “Affordable Housing

Project” at Rahul Nagar Near Rivera Township (Phase-1) in the middle of the Bhopal which is
the capital of Madhya Pradesh without obtaining required Environmental Clearance as per ri::
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conditions in the approved layout permission of Town and Country Planning Bhopal and EIA
Notificartion, 2006 as amended in 2018.”

During visit to the site, apart from committee members' officers from municipal corporation
Additional Commissioner Shri Harendra Narayan 1AS, Shri A. R. Pawar U/c CE, Shri R.K. Goyal

I/c Executive Engineer & shri M.K. Day (contractor, Mehta & Associated LLP) and from
MPPCB Regional Officer, Bhopal Shri Alok Singhai were also present.

Shri KVS Choudary, Commissioner explained the project and mentioned that Government of
MP, Department of Urban Development has been awarded sanction of this project under
“Pradhan Mantri Awas Yojna (Urban) — Housing for all Mission” by the Central Sanctioning-
cum-Monitoring Committee (CSMC) of the Ministry of Housing and Urban Poverty Alleviation-
11, Government of India on 2™ December, 2016. This piece of land part of Khasra no. 131 about
2.892 Hectare was provided to Municipal Corporation by the State Government for the project
and Bhopal Municipal Corporation obtained approval of Town & Country Planning on
26/12/2018 for 768 Units of 01 Block of EWS, 04 Blocks of LIG & 06 Blocks of MIG. (T&CP
approved map-Annexure-III). Municipal Corporation further obtained revised approval on map
from T&CP on 14/07/2020 for the same Khasra No. 131 with area 2.630 Hectare with units of 01
Block of EWS, 04 Blocks of LIG & 06 Blocks of MIG. (T&CP approved map-Annexure-IV).

Further, Shri Choudary explained the committee that the corporation is developing this project in
two phases. In phase-1, the construction is in progress. Even the registration certificate of project
granted under Section 5 of the Real Estate (Regulation and Development) Act, 2016 is only for
phase-I is attached as (Annexure-XII). The matter of environmental clearance is not in picture
since the Phase-I construction area is less than 20000 Sg.m. The details of the constructed area
and certificate dated 14/08/2020 are attached (Anmexure-V). Shri Choudary informed the
committee that the permission granted by T&CP with conditions which duly complied with by

Municipal Corporation. As for as condition regarding environmental clearance is concerned the

condition 25 states as follows:
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He informed that the condition is regarding EIA notification 1994 (Anmexure-VI) which is
repealed by Ministry of Environment and Forests New Delhi in year 2006 by notifying EIA
notification, 2006 Shri Choudary informed the committee that the site earmarked for the project
was duly notified for residential area as per approved City Development Plan of Bhopal-2005 as
mentioned in T&CP permission. He informed the committee that the Municipal Corporation
Bhopal has inventorize and taken care of the trees available at site prior to start of development

at site details of trees with photographs attached (Annexure-VII).

After detailed discussion and documents verification the committee visited the site construction
work which is under progress on 05 blocks that includes 01 EWS Block & 04 LIG Blocks and at

the sites of rest 03 blocks some digging was found but no RCC work was found.
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During visit DFO asked about the locations of compensatory plantation for the tree felling done
at site. The officers of Municipal Corporation informed that the plantation has been done at
various open areas within municipal corporation Bhopal. It was suggested by DFO that atleast
two-three rows of local species of the trees should be planted towards the Riviera Township
which will work as curtain between the proposed housing and the Riviera Township.

During visit the arrangements for control of fugitive emissions like GI sheet or green net curtain
were not observed and also the Municipal corporation has not obtained the consent to establish
from the pollution control Board under section 25 of the Water (Prevention and Control) Act
1974 and under section 21 of the Air (Prevention and Control) Act 1981. Sewer of these blocks
have to be connected in nearby sewer trunk main of 800 m.m. dia , for that necessary permission

has already been taken from Executive Engineer P.H.E.D. Bhopal (annexure - VIII).
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Recommendations: After visit of the site and detailed discussions. it was concluded by the

committee that —
|. The total construction area of the project for whole project for which joint/single

permission from T&CP has been obtained will be more than 20000 Sq.m. Hence
Municipal Corporation has to obtain Environment Clearance for the project for ensuring

the compliance of EIA Notification, 2006.
The Municipal Corporation has already applied for consent 0 establish from State

Pollution Control Board under section 25 of the Water (Prevention and Control) Act 1974

and under section 21 of the Air (Prevention and Control) Act 1981.
3. The Municipal Corporation to file the compliance of the conditions of permission of

T&CP.
The Municipal Corporation shall plant atleast two rows of local high rising trees towards

Riviera Township.

Action Taken Report:
I. The Municipal Corporation is in the Process of Appointing NEBT accredited
Environment Consultant for preparation of EMP and will obtain Environment Clearance

for the project for ensuring the compliance of EIA Notification, 2006 (Annexure-1X).
to establish from State Pollution

The Municipal Corporation is already having consent

Control Board on 04/09/2020(Annexure-X).

pliance report of the conditions of permission of T&CP (Annexure-XI).

3. The com

Enclosures: As mentioned above (Annexure I to XI).
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1.

Item No. 02{Bhopal Benchj

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(Through Video Conferencing)

Original Application No. 44 /2020 (CZ]
(ILA. No. 73/2020)

Riviera Town Owners Society Applicant(s)
Versus

State of Madhya Pradesh & Ors, Respondent(s)

Date of hearing: 23.07.2020

CORAM: HONBLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER

For Applicant(s} : Mr. Ajay Gupta, Advocate

ORDER
The issue raised in this application is unauthorised and illegal action
of the respondents where construction activity is carried on by
Respondnet no.2 in its project “Affordable Housing Project” at Rahul
Nagar Near Rivera Tuwnship [Phase-1) in the middle of the Bhopal
which is the capital of Madhya Pradesh without obtaining required

Environmental Clearance as per the conditions in the approved layout

permission of Town and Country Planning Bhopal and EIA

Notification, 2006 as amended in 2018,
[ssue notice to the respondents. Returnable within four weeks.

Service of notices, summens and pleadings etc. have not been

possible during the period of lockdown because this involves visits to

post offices, courier companies or physical delivery of notices,

summons and pleadings. We, therefore, consider it appropriate to

direct that such services of all the above may be effected by e-mail,

FAX, commonly used instant messaging services, such as WhatsApp,

1




10.

Telegram, Signal etc. However, if a party intends to effect service by
means of said instant messaging services, we direct that in addition
thereto, the party must also effect service of the same
document/documents by e-mail, simultaneously on the same date".
The applicant is directed to provide the mobile WhatsApp no. and
email address of all the respondents, if possible and applicants and
respondents are directed that at the time of filing the application or
reply, the party concerned has to provide WhatsApp no. and email
.D. so that the summons and notices may be served immediately for
compliance and for further disposal and proceeding of the case.
Applicant is directed to take necessary steps for service to the
respondents by both ways and also on available email.
Respondents are directed to submit their reply within six weeks by
email at ] udicial-ngt@gov.inpreferably in the form of searchable PDF/
OCR Support PDF and not in the form of Image PDF.
We deem it just and proper ta call a report on the matter in issue in
present application, from a Joint Committee consisting of:-
(i) Commissioner, Municipal Corporation, Bhopal
(i} Divisional Forest Officer, Bhopal

(i) Madhya Pradesh Pollution Control Board

The Committee is directed to visit the place and submit the action

taken report within six weeks. The State PCB will be the nodal agency

for coordination and logistic support.

The report in the matter be filed by the Committee by e-mail

at judicial-ngtiigov.in preferably in the form of searchable PDF/ OCR

Support PDF and not in the form of Image PDF.

Applicant is directed to supply the required documents and copy of

the application to the members of the Committee within a week.



11, List it on 07.09.2020

Justice Sheo Kumar Singh, JM

Dr. S.5. Garbyal, EM

July 23, 2020
Original Application No. 44/2020 (CZ)
JG
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Housing For All (PMAY)

£ fr ;
Third Floor, ISBT, Hoshangabad Road, Habibganj, Bhopal-462011 (2) "

™E

Office OFf Bhopal Municipal Corporation, (Wlb%
—%

No. _[H&_IHFA 12020 Bhopal, Date --Q—H--Iﬂ-gr/-miﬂ '

TO WHOM IT MAY CONCERN

Subject: Regarding the construction of houses at Rahul Nagar Part-I in Phase-I behind the
Rivera Township.

Dear Sir,

With refrence to the above subject it is to kindly inform you that presently in Phase-I One
Nos EWS block (48 units) of built up Area 1679.04 Sqm, 4 Nos. LIG blocks (288 units) of built
up area 17274.24 Sqm, and total built up area 18953.28 Sqm. Out of the total built up area
18953.28 Sqm, presently 13455.20 Sqm built up area construction is in progress on site, under
PMAY Project. These built up area is less than 20000.00 Sqm.

E:A\Secure\shubh\letter- 520
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THE GAZETTE OF INDIA
EXTRAORDINARY
PART 11 - Section 3 - Sub-section (ii)
MINISTRY OF ENVIRONM ENT AND FORESTS

NOTIFICATION

Kew Delhi, the 7th July, 2004

5.0.801(E), dated 7th July, 2004 - Whereas a draft of certain amendments to the notification of the Gevernment of
India in the Ministry of Environment and Forests number 5.0.60 (E), dated the 27th January 15994 was published in
the Gazette of India, Extraordinary, Part 11, section 3, sub-section (i} vide number 5.0.1236 (E), dated the 27th
October, 2003 inviting objections and suggestions from all persons likely to be affected thereby within a period of
sixty days from the date on which copies of the Gazette containing the said notification were made available to the

public;

And whereas, copies of the said notification were made avallable to the public on 27th October, 2003;

And whergas, the Orders of the Hon'ble Supreme Court in the Writ Petition {C) No.725 of 1994 with LA, No.20, 21,
1207, 1183, 1216 and 1251 in Writ Petition (C) No.4677 of 1985 in the matter of news item published in Hindustan

Times titled "And Quiet Flows the Maily Yamuna"” vs, Central Pollution Contral Board and Others have been duly

considerad,

And whereas, the Orders of Hon'ble High Court of Madras in W.P. (C) No.33453 of 2003 and W.P. Nos.35205, 35517
35691, 35692 and 35825 of 2003 and W.P. M.P. Nos5.40556, 42562, 43720, 45348 to 45350, 42791, 42792, 43882,




@

43181, 43366 to 43369
;43549 and 4354 .
and athers have algg been duly mnslder:d-ﬂf 2003 between C.S. Kuppuraj and others Vs. the State of Tami Nadu

And whereas, al !
. all obpections and suggestions recelved have been duly considered by the Central Government:

:;:::E t;::::ore. n ex:rctsc of the powers conferred by sub-section (1) and clause iv) of sub-section (2) of section 3

j onment (Protection) Act, 1988 (29 of 1986 read with clause (d} of sub-rule {3) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby makes the following further amendments 5
the notification number 5.0, 60 (E}, dated the 27th January 1994, namely: -

In the said notification, -

1. in paragraph 3-
(i) in item (a), for the letters, word and figures "Nos.3,18 and 20", the letters, word and figures “Nos.3,18,20,31

and 32" shall be substituted:

(i} after sub-para (), the following shall be inserted, namely:-

"(g) any construction project falling under entry 31 of Schedule-1 including new twwnships, industrial wwnships,
settlement colonies, commercial complexes, hotel cormplexes, hospitals and office complexes for 1,000 (one
thousand) persons or below or discharging sewage of 50,000 {fifty thousand) litres per day or below or with an

investment of Rs.50,00,00,000/- {Rupees fifty crores) or below,

(k) any industrial estate raJIing. under entry 32 of Schedule-1 including industrial estates accommodating industrial
units in an area of 50 hectares or below but excluding the Industrial estates irrespective of area if their pollution

patential is high.

Explanation.—




*  New con i j
mﬁﬁcat_s‘cmctm projects which were undertaken without obtaining the clearance required under this
: fan, and where construction work has not come up to the plinth level, shall require clearance under
is notification with effect from the 7th day of July, 2004,

* Inthe case of new Industrial Estates which were undertaken without obtaining the clearance required under
this notification and where the construction work has not commenced or the expenditure does not exceed
25% of the total sanctioned cost, shall require clearance under this notification with effect from the 7th day

of July, 2004.

*  Any project proponent intending to implement the proposed project under sub-paras (g) and (h) in a
phased manner or in modules, shall be required to submit the details of the entire project covering all

phases or modules for appraisal under this notification”;

I1. in Schedule-1, after item 30 and the entry relating thereto, the following shall be Inserted, namely:-

*31. Mew construction projects

32 New industrial estates ",

IIL. in Schedule-II, -

(i) in para 5, for sub-para (f}, the following shall be substituted, namely:-

“(f){i) The quantum of existing industrial effluents and domestic sewage with incremental load to be released in the

receiving water bady due to the proposed activities along with treatment details;




&

(i) The quantum ang
ual
including municipal solid HAMy of water in the recetving water body before and after disposal of sohd v
wastes, Industrial effluents and domestic sewage; WAL,

{iii) The quanty :
q m of industrial effluents and domestic sewage o be released on land and type of land.”

() i para 6, for sub-par: :

gener:md - ub-para (a}, the following shall ba substituted, namely - "(a) Nature and quantity of solid wagtes
nehud c : ; =
including municipal solid wastes, biomedical wastes, hazardous wastes and industnial wastes.”

[No. Z-11011/1/2002-1A-1)

R. Chandramohan, Jt. Secy.

Note: The principal netification was published in the Gazette of India vide number 5.0.60 (E) dated 27-1-1994 and

subsequently amended wide:

. 5.0. 356 (E) dated 4th May, 1994,

= 5.0 318 (E), dated 10th April, 1997,

= 5.0.73 (E) dated 27th January, 2000,

§.0. 1119 (E) dated 13th December, 2000,
e 5.0.737(F) dated 1st August, 2001,
5.0.1148 (E) dated 21st November, 2001,
5.0, 532 (E) dated the 13th June, 2002,
S.0. 248 (E) dated the 28th February, 2003,
5.0. 506 (E) dated the 7th May, 2003,

5.0. 891(E) dated the 4th August, 2003,
S.0. 1087(E) dated the 22nd September, 2003.
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Housing For All (PMAY)
Third Floor,

MM—\?&-

Office Of Bhopal Municipal Corporation, ?é@

ISBT, Hoshangabad Road, Habibganj, Bhopal-462011

TO WH IT MAY CONCERN

Subject: Appointment of Envionmental Clearance (EC) Consultant.

Dear Sir,

No. LYY ripa /2020 Bhopal, Date --'3'-3---»’“91[302“

; . ion of
With refrence to the above subject it is to kindly inform you that selectio
Envionmental Clearance (EC) Consultant is in process, under PMAY Scheme.

E:\Secure\shubh\ietter— 519
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E-5, Arera Colony
Paryavaran Parisar, Bhopal - 16 MP

Tele ; 0755-2466191, Fn-n'rss-ﬁu
"

—_\rl____cnuam HO; e l l PCH I IM&

-_—

Consent No:CTE-52089
To,
The Occupier,
M/s. Bhopal Nagar Nigam,
Khasra I*_éu.-].:!l, Near Mata Mandir Revera Town,
Tal : Hujur, Dist ; Bhopal,(M.P) 452003,
Subject:

Gm_n of Consent 10 Establish under section 25(5) of the Water (Prevention & Control of Pollution) Act,1974  and under
section 21 of the Air (Prevention & Control of Pollution} Act, 1981

Ref:  Your Consent to Establish Application Receipt No. CTE-Fresh-A,W 1016487 Dt. 03/09/2020 and last communication
received on DL03/09/2020,

Without prejudice to the powers of this Board under section 25 of the Water (Prevention & Control of Pollution) Act,1974 & under
sceron 21 of the Air (Prevention & Control of Pollution) Act,1981 and without reducing your responsibilities under the said Acts in
any way, this is to inform you that this Board grants Consent to Estahlish for Construction of residential Multi-story building project at
Khasra No.-131, Near Mata Mandir Revera Town, Tal : Hujur, Dist : Bhopal (M.P) and -

SUBJECT TO THE FOLLOWING CONDITIONS :-
a. Location: Plot No.-131, Near Mata Mandir Revera Town, Tal : Hojur, Dist : Bhopal (M.P).

b. The capital investment: Rs.106.91 Crore

c. Product & Production Capacity:
e Residential Bullding Project — Applied Qty / year |
| Residential Project Multi-story = Built-Up Area-50809.00 Square Meter
= ... |  TotalPlotarea-26300 Square Meter |
| Generation of Electricity by D.G. Set ) [ ~ BIO0KVA

Note:-

I.  For any change in above Bhopal Municipal Corporation shall obtain fresh consent from the Board.
2. This consent to establish in no way be taken as measures of proof that the Bhopal Municipal Corporation has not

violated any pollution control laws at any time in the past. Hence, whatsoever may be decision of the Flonble
Court/NGT shall be binding to both Bhopal Municipal Corporation and this Board.

3. The Bhopal Municipal Corporation shall not be absolved with obfaining environment clearance for the project

located at Khasra No.-131, Near Mata Mandir Revera Town, Tal ; Hujur, Dist : Bhopal,(M.P) under EIA
notification, 2006 as amended upte date.

The consent (for operation) as required shall be granted to your industry after fulfillment of all the conditions mentioned above.
For this purpose you shall have to make an application to this Board in the prescribed proforma at least two months before the

expected date of commissioning of your industry. The applicant shall not operate the unit without obtaining consent for operation
from the Board and shall not bring in to use any out let for the discharge of effluent and gaseous emission,

Enclosures:-

* Conditions under Water Act
* Conditions under Air Act
* General conditions

ik Ao

Coptaly g ek Aloas

e-Signed On 04/09/2020 17:51:30 ACHYUT ANAND MISHRA
(Organic Authentication on AADHAR from UIDAI Server) Member Secretary
TPAV # 6225872794

This Certificate generted from tgn mp.nic.in are valid and does not require physical signaures, the cerlificate can he vilidared otlitte from xgn mp.ric in using “TPA V= Number.
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E-5, Arera Colo
Paryavaran Parisar, Bhopal - 16 NI'I]I;
Tele ; 0755-2466191, Fll-ﬂ?ﬁwﬂﬂ-

ITIONS e
dail : ING 7O WATER (p 0
1. The daily quantity of sewnge of the N ROL OF POLLUTIO, 2g .

Project shal
2. Trade Effluent Treatment:- (Not Epplicahle: all not exceed 460,00 KL/day.

3. Sewage Tr = i

v e it e
pH Between
Suspended Solids  Not exceed
BOD 3 Days 270C  Not exceed
COD Not exceed
0il and grease Not exceed
For other parameters general standards of discharge as .';'nul'lﬁi:d under EP Act 1986 shall be applicable.

comprehensive s
“Dw;u S‘::::j‘;‘:‘_;:_wazt treatment system 10 treat 460 KLD of domestic
| *The operator of the STP shall comply with i
tandards notified vide G.S.R. 1265(E) under sectio
6 and 25 ::nf the Environment (Protection) Act, 158
y the Ministry of Environment, Forest and Clima
Change New Delhi dated 13 October, 2017.

4, The effluent shal ;
m“"’efﬂtnﬂgardmih;:ﬁ&&fi:;d up to s;lmscnbed Standards and reusc in the process, for cooling and for green belt
Be dishersnd diaide sfurt pretmmitsems_s- ence zero discharge condition shall be practiced. In no case treated effluent shall

5. Water . ; .

for categomctir,i:? feoably &EFC“C'ME“E"WWWMC type with digital flow recording facilities shall be installed separately

data shall Tg’e b ¢Pl1e’5dumptlmn of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and
ubmitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated

wastewater flow and report the same online through monthly patrak/statements.

Sr | Water Code (Qty in Kilo Lir per Day) [WC" 576.00 WWG : 460.00 | Water Source |

| 1 | Domestic P {_ KD . KD, .. - .
bl e | 57600 | 46000 |  Bhopal Municipal Corporation

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
hall be eonsistent with terms and conditions of this

permission uf -the Board shall be obtained. All authorized discharges s
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent
& to the discharge permitted herein are set forth as

working

8. The specific effluent limitations and pollution control systems applicabl
above conditions.

9, Compilation of Monitoring data-
i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the

volume and pature of monitored discharge.
ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
Il conform to such guidelines unless

analytical methods used to meet the monitoring requirements specified above sha
conform to the latest edition of the Indian Standard specifications

' otherwise specified sampling and analytical methods shall
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
l the American Public Health Association, New York U.S.A. shall be used.
iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.
10. Recording of Monitoring Activities & Results- o L .
i. The applicant shall make and rmaintain online records of all information resulting from monitoring activities by this
{onsent. )
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

| (i) The date, exact place and time of samp ling
(if) The dates on which analysis were performed
(iii)Who performed the analysis?
(iv)The analytical technigues or methods used and
(v)The result of all required analysis _
iii. If the applicant monitors any Pollutant more frequently as is by this C

monitoring in the calculation and reporting of ““'&%ngﬁilﬂﬁ%:%i‘ﬁﬂis@ﬂ’gﬂ monitoring rep
Jidated online from TERmp. A uTing *TFA

onsent he shell include the results of such ‘
oris which may be prescribed

¥ Number. Pag

Phit Certificate generated from xgn.mp pic.in are vilid and does ot require physical signatures, the certificate can be va
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hy the Board. Such increased ﬁ‘eq“gncy shall be ind;
iv, The applicant shall retain f I indicated on the Discharge Monilori
B el hand Tadiateciines t:‘;}1—;;-11rurrmtz:;l of 3 years_ulll records of mnli{:uﬁ;“;ﬂﬁﬁiiﬁﬁlj;m;u records of
Thﬁ period of retention shall be :mmcdnduﬁ:;':;: :;‘3"“’1 strip chart regarding continuous mnigmring i:smlr:mmtion.
pollutants by the applicant or when requested by Cenmuﬁ; ;{:;ym ﬂlﬁd ltigation regarding the discharge of
or the cour,

]u- I@cp:?rtinli of Monitoring Results:-
onitoring Information requi thi
required by this Consent shall be summarized and reported by submitting a Discharge Monitoring

report on ling to the Board,

12. Limitati ischa .

The af:llifalﬁzls{liﬁlii: g6 of il Hiamckis Sufitinec in Nesufu) ansuiiess

ihith natiral Wates mm’*‘:i t;gc ﬂjf or other hazardous substances in quantities defined as harmful in relevant regulations

the applicant from an i . ltl;lgm this Consent shall be deemed to preclude the institution of any legal action nor relive
y responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

13. 'Limlihtaiion of visible floating solids and foam:
n - ) » 0 : r
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

iji Disposal of Collected Solid waste/sludge-
ous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
from or resulting from treatment shall be
y live fish,

from entering any such water An

Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated
g or treatment may be returned to ea1ETs

lutant from such materials

disposed of in such a manner as to prevent any pol
result of intake water screcnin

Shall fish or other animal collected or trapped
asa

body habitat. i

15. Provision for Electric Power Failure-

The applicant shall assurc to the consent issuing authority that the applicant has installed or provided for an sleriat®

electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and

conditions of the Consent.

16. Prohibition of By pass system of treaiment facilities-
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except -

i where unavoidable to prevent loss of life or severe property damage, of

ii. Where excessive storm drainage or run off would damage any facilities necessary for complian
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

ment shall submit the information online through XGN in reference 0 compliance of comsent

ce with the terms and
in writing of each such

17. The Project manage

conditions.
Additional Water condition:-
1. The Bhopal Municipal Corporation shall be install STP for treatment of domestic wastewater up to the prescribed
for green belt development/gardening within premises.

hing through dual plumbing and
ly with construction of the other infrastructure.

nstructed simultancous
shall submit the network details with layout plan for utilization of treated

es to achieve zero discharge from premises.

standards and reuse in the flus
2 The construction of STP shall be co
3. The Bhopal Municipal Corporation

domestic wastewater within the premis
4, The Bhopal Municipal Corporation shall establish 4 separate environmental cell, headed by senior officer for
operation and maintenance of STP and reporting the compliance through the Commissioner to the Board.
5. The Bhopal Municipal Corporation shall make arrangement of water meters for measurement of water gonsumption
nnected

and waste water discharge.

The Bhopal Municipal Corporation shall ensure the rain water harvesting with recharging pit and shall be co

laterally to consume surfaced runoff.

7. The Bhopal Municipal Corporation s
(Protection) Rules 1986) for every financial year en ding

Board.

in Form-V (Rule 14, Environment

hall submit environmental statement
before 30th September every year (0 the

31st March on or

Consent No:CTE-52089

el does not require physicel signatures, the certificate can be validuted online in using “TPA V" Number Page:

from xign. mp.nic.

Fhit Cevtificate peneratted from sga mp. i1 dre varlid
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control equipments with reference to

Name of section 1 0 achieve the level of pollutants to the
; T ———— )
CementSile | (| Conlrolequlpment o belnsalled T PN, 50, NOy |
ement Silg T | N
e -1 = g Fﬁllu:lu-r, Dust Suppressar, Ventilated
D.G. Sets 63KVA '4 1 = | Working Shed, Water Sprinkler, _m per AAQS
tﬁﬂﬂmﬁn_n ﬁa& € i | . -DIESEL-IE L’Hr' Acoustic enclosure, xr;p:: MoEF&CC/CPCR

5 . . Water sprinkling, 25 feet cuntain [
= =l = | B | | around construction area, ANyrrAARS

2. Ambient ajr i
quality at the boundary of the unig premises shall be monitored and reported to the Board regularly on

quarterly basis: The Ambient air quali
quality norms are ibed | iicat -
16/11/09. Some of the parameters are as follows: T RS S |

8. Particulate Matter (less than 10 mi ;
b. Particulate Matter (e than Hlmcmn‘.i 100 pg/m* (PM10 ug/m® 24 hrs. basis)

2 micron) - 60 3 (PM2S ' 24 hrs. basi
c. Sulphur Dioxide [S02] (24 hrs. Bagis) - 50 u;}ﬁf‘ SN panr M e bl

d. Nitrogen Oxides [NOx] (24 hrs. Basi
. Basis) - 80 §
¢. Carbon Monoxide [CO] (R hrs, Basisj}- Eﬂ{bl;l ngm"

3 The Bhopal Municipal Corporation
activities within the premises less than 7

4. The Bhnpq] Municipal Corporation shall make the necessary arrangements for control of the fugitive emission from any
source of emission/section/activities,

shall take adequate measures for control of noise level generated from industrial
5 dB{A} during day time and 70 dB(A) during night time.

3. All other fugitive emission sources such as leakages, seepages, spillages et shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

ﬁ. The Bhopal Municipal Corporation shall ensure all necessary arrangements for control of odour nuisance from the
industrial activities or process within premises

7. All the internal roads shall be made pucca to confrol the fugitive emissions of particulate matter generated dug to

transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, sespages,
spillages etc.

8. The Bhopal Municipal Corporation shall take effective steps for extensive tree plantation atleast in 2-3 rows of the local
tree species with minimum spacing of 4X4 meter towards Riviera town within or around the unit premises for general
improvement of environmental conditions and as stated in additional condition

Additional Air condition:-:-

1. The Bhopal Municipal Corporation shall provide 25 feet high curtains enclosing the area of constructional activities to
control fugitive emission.

2. The Bhopal Municipal Corporation shall store all the raw materials in own premises and its handling shall be in such 2 way
that it does not create any type of nuisance in the nearby vieinity,

3. Roads around and within the project shall be maintain properly to avoid fugitive dust emission during transportation by
adopting dust suppression by water sprinkling or any other suitable method,

Consent No:CTE-52089

! |

Thir Cernificaie generated from zgn ayp, vic.in are valid and does not require physical signanmes, the cernficate can be validaled enline from sgn.mp.nie in uting TPAY™ Number.
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/’f—-_;ﬂEEEEL CONDITIONS:

. The non hm:dm:ls solid waste arresting in the unit Premises s i i ienti

el T " YWEEpIng, eic. be disposed off scientifically so as not to cause
;ﬂ:“.;;:j? pollution. The applicant shall 1ake fiecessary permission from civic authorities for disposal to dumping site. I
Non Hazardous Solid wastes:-

Lype o m.ihlmrmn
SOLID WASTE

Ao s ey

| DisposalMode ]
45.00 MT/month

Solid wastes send 1o NAGAR NIGAM
vendors,

2541 Tonne fwhole construction period Shall be disposed under C&D Wastes l

Management Rules
2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representalive,
upon the representation of credentials:

Construction & Demolition Waste

Bw;l To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the

b. To enter upon the applicant’s premises where an effluent source is located o in which any records are required to
be kept under the terms and conditions of this Consent.

¢- To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent. Cotiic
d. To inspect at reasonable times any monitoring equipment or menitoring method required in this e,
e. To sample at reasonable times any discharge or poliutants.

3, This consent is transferable in nature, in case of any change in ownership / management, the new owner / partnier /
directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in ither real or personal property or any exclusive

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations,

5. The Bhopal Municipal Corporation shall install separate electric metering amangement fm‘running OFW“_“&D“;?Wl
devices and this arrangement shall be made in such fashion that any non functioning of pollution control devices 5
immediately stop electric supply to the production and shall remain tripped till such time unless the pollution control

device/devices are made functional, The record of electricity consumption for running of pollution control equipment shall
be maintzined and submitted to the Board every month

6. This consent is granted in respect of Water pollution contral Act 1974 or Air Pollution Control act, 1981 uniyl and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per thers Act / Rules.

7. Balance consent fee, if any shall be recoverable by the Board aven at a later date.

B, The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent.

9. The Bhopal Municipal Corporation shall establish a separate environmental cell, headed by senior officer of the unit for
reporting the environmental compliances. The industry/ Unit shall submit environmental statement for the previous year
ending 315t March on or before 30th September every year to the Board.

10. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

I1. After natice and opportuniy for the hearing, this conseat may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited 10, the following :
(8} Violation of any terms and conditions of this Consent.

(b Dhtainirng_this Conseat by misrepresentation of failure to disclose fully all relevant facts,
(¢} A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge,

12.On vjoEaLipn {:-I"_uuy of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry,

Consent No:CTE-52080

valied cind doet mat reguive phyricul vignalures, the certificate cam be validaied anline fram TEM.Mp. e im uxing “TPA KT
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I co o

! Egcjilsﬁpal Mt!nicipni Corporation sha|
Y s compliance of EC conditions b
; pieent work shall be done g5 pcr':hc rules and
es and reg

T&CP s0 that the .
ulations N -
3 The Bhopal Municipal Corpotaticn i done ag per the norms, of Lecal Authorities viz Municipal Corporation,

be obtained Eqvi
nvironment
fore CCA-fresh to the Euacr:clim from the SEIAA and submit the copy of

4. The Bio-degradab lers.
le wastes sha

the premi  shall be processed, t .

lucal:]l 13‘unﬁal:«:s as for as possible and the residuu:‘wr:;[:dshm:? disposed off through composting or bio-methanation within
5. The Bhugx;l i all be given to the waste collectors or agency as directed by the

unicipal .

measures by app]i¢£i,of :}T’ "?“"“ s shall encourage the residents to use LED lights to promoted energy conservation
6. The area earmarked for lh:ﬂa::;ﬂcrgy in various arcas such as illumination, water heating ete.
7. The Project mana parking shall be used for parking only. No other activity shall be permitted in the area.
8. The Project mﬂhﬂi:mt j.;l;]li explore maximum use the fly ash bricks.

labour tents durin g the c;ﬁgﬁlcﬁ%: I;E';ﬁ arrangement for the treatment of domestic effluent from the temporary
9. The Bhopal Munici oA

! pal Corporation shal : . ; Lo

o generating during cunstrug: i m:fﬁ; I not be allowed dumping of wastes outside the plot premises, which will be

Th ; ;
Detrg;:it:; w‘;:{;&&nn::ﬂnm;l clnnstrucliun and demolition activity shall be disposed under Construction and
. Top soil excavated from ﬁt SR -
St clct e premises during construction activities shall be stored separately for use in
12 The Bhopal M dscapcl i vc'lopm_:nl within the project site.
swickiioal “;“fl;:d% Cm‘parauﬂt_n shall develop Rain water harvesting for recharge of grourlad water through
o Foar dy quail onsultant with proper approval from concerned department, and submit the progress report 10

3. The Project management shall make the arrangement for the housing of construction labour with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, safe drmking water eic.

14. Minimum open arca and development of parks/gardens shall be ensured as per the norms of Town & Country
Planning Deptt. & Local Self Govt.

15. The Bhopal Municipal Corporation shall ensure that in planning of projects the width of roads and parking space in
such a manner to ensure free and smooth flow of traffic and separate adequate parking for control of air pollution.

16. The arrangements shall be made for complying the provisions under Plastic Waste Management Rules, 2016; E Waste
(Management) Rules, 2016; Bio-Medical Waste Management Rules, 2016; Solid Waste Management Rules, 2016
Construction and Demolition Wastes Management Rules, through providing space and guidance to the residents.

17. The Bhopal Municipal Corporation shall display the regulations provided in the Guidelines issued by CPCB in
March, 2017 on “Environmental Management of Construction and Demolition Waste™, The above said guidelines can
be found at w.jnf_tﬂ;hnjgl-gu'ﬁmingaﬂ.

18. The Bhopal Municipal Corporation shall make necessary arrangements for disposal of solid waste to Municipal/
Nagar Nigam vendors only under Solid Wastes Management Rules, 2016.

19. The Bhopal Municipal Corporation shall provide the separate bins for collection of e-waste (phones, TV, CD, Input-
putput devices etc) and household hazardous wastes {dry cell batteries, cans of pﬁticid:s-‘insmti:ides, CFLs etc) and
the waste shall be given to the authorised agency/municipal corporation.

20. The burning of road sweepings shall be strictly prohibited in project area and disposal of the same shall be through
composting or Municipal Corporation onky,
21, The Bhopal Municipal Corporation shall develop plantation with atleast two rows of high rising trees towards Riviera

Township.

Consent as required under the Water (Prevention & Control of Pollution) Act, 1974 & The Air (Prevention & Control of
Pollution) Act, 1981 is granted to your project subject to fulfillment of all the conditions mentioned above. The Project
Proponent shall submit an application to this Board through XGN for obtaining the Consent for Operation before two

months of the commencement of production, The applicant without valid consent (for operation) of the Board chall, npt

'gs,:,‘.u-.m:-uﬂel for the discharge of effluent and gaseous emission. ,..,;.,,{,?
Doty Fogm ok adiaar
e-Signed On 04/09/2020 17:51:30 ACHYUT ;{iﬂ;ﬁﬂéﬂsm
(Organic Authentication on AADHAR from UIDAI Server) rSgERetAry
TPAV # 6225572794 PRAg o Befalt of
M_P. Poliution Contral Board
Consent No:CTE-52089

Thit Certificate generated from 3gn.mp.aic.in are validl and does mit requrive physical signofures, the certificate can he validuied aniling fram Fgn.mp.nic. i wsing TPAV" Nuwiber Page: 6/6
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Date: 28/ Obf A2 19

FORM 'C'
[See Rule 6(1))

REGISTRATION CERTIFICATE OF PROJECT

St 'I’nis Re
i qlstrangﬂ is
: 21;]. granted under section 5 of the Real Estate (Regulation and Development) Act,

PROJECT DETAILS j

- | Registration Number

P-BPL-19-2249

Project Name

AFFORDABLE HOUSING PROJECT AT RAHUL MAGAR (PHASE - 1)
MEAR RIVERA TOWNE, BHOPAL UNDER PMAY (URBAN)

2 A

| Project Type NEW
i3 hﬁiéﬁ-ﬁddfas KHASRA NO, 131, GRAM KOTRA SULTANABAD, TEHSIL HUZOOR, j
Hadl DISTRICT BHOPAL
‘!‘gr;rsgtl_ [HuzuR ; |
| District | BHOPAL : |
. Istate mrm rm:sn &
: s = panumanﬂmui |
o ﬁovﬁauusws" ';cow.nuuzm maznc*r _\

GREDRATIGH, PMAY, {HFPA CELL), THIRD
HOSI-IMIGAB&D RGA.D. HABIBGAN],

|
e

-* -1019 and ending onJuly 14, 2022 if not extended under
.ﬁea! Estate tHegulauans and Deuaupment'! .

gqndltlnns namety -

_'.'I_IS of the. prolect on the. allotted
: photos of ph s'ical pmgmss in the
epa rate‘rf on the mglstered Ernall address). -

il Rl

[;tt;ﬁﬁﬁ.uu'mber pm_rnm_ently on all the items that are

112

‘Scanned with CamEcannet



T
. R

Real £y
Regulatory ay iy | R
Madhya P:r::‘:tg I ';‘;Innmﬁ;f o

4 used for adverti
F " documentatign Tfi?g terhang 19 304 promot
- Project by tt terhead that Is us ol b R i

th i .
e Promoter. ed for business related correspondence for this

f.i'ii- The Promc lotte
e Fromoter shall rom
iz ot acc
P ‘-'-!_itho'f‘t first entering into an i momre mafgn o Pt afion edsale rge E*“'an " wnich
{Ea '@_”1 inter alia ela b t::ﬂﬂ!e ent for sale as per approved draft agreement, which
5“? Proposed specn s € the proposed date of completion, the carpet area of the unit,
ropo ons, the proposed amenities and the total cost payable.

e h‘- Th _
& Ee:I;?imnter shall deposit at east seventy percent of the amounts received from the
allottees in a separate account (designated account) to be maintained in a scheduled bank

mir_wer m? permi,ssigie cost of construction and land cost as described in the guidelines
:'35!-!{‘_;:‘: d by the Aughn;ity from time to time, and to be used for the purpose as per sub clause
D) of clause (1) of sub-section (2) of section 4. This should be certified by an Engineer and

: b-sectic ] e allotted Website

__ﬁ .Ehgj'tgrgd Accountant at the end of every quarter and displayed on th

. The Promoter shall comply with the provisions of the Act and the m}'esl andhrre%hd:'-t“j’n?:
29l chail f};‘i!_!;,‘:‘;’“u"fi-feﬂ'a the provisions of any other law

ein thﬁal'Ea where the pr.ujqd. is being developed.

el o il d n the RERA order dated

e i | = ke
. bave mentioned conditions, the Authority may 12
of the above mentio od herein, as per the Act and the rules

registration grant
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HETTHEY afary drerr (@E.9%.9.)
T o and ga i, A, |

#. 4.1 /TaNEY, /2010 e, faer 34} {2019
wfa,

T uymEtE s,
AW, -Haer Rfvams ity

A%~ diee & Affordable Housing Project At Rahul Nagar (Phase-1) near rivera
town. , Bhopal Under PMAY (Urban) Sofra a1ad |
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